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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH, 

AT HYDERABAD. 

O.A.NO.542 of 1993. 

J --- 

Date: September. 3,1996. 

Between: 

K.Ramuiah. 	 .. 	.. 	Applicant. 
And 

The Director, (Telegraphic 
Traffic) ,A.P.Telecomm., 
Te lecomcnunications, 
Hyderabad. 

Senior Superintendent, 
(Tele.Traffic)lcurnool Division, 
Telecommunicatiorw Dept., 	Respondents. 
Kurnool, A.P. 

Counsel for the Applicant: . Shri V.VenkateswaraRao. 

counsel for the aespondents:Shri N.V.Raghava Recdy, Addl. 
Standing counsel for Respondents. 

CORAN: 

HON'BLE SHRI JUSTICE D.C.SAKSENA, VICE-CHAIRNAN,ALIaHABAD BENCH. 

HON'BIE SHRI R.RANGARAJAN,MEMBER(A), 

ospfl 
(As PER MON'BLE SHRI. JUST-ICE--'B.C.SAKSENA, VICE CHAIRMAN, 

ALLAHABAD-BENCH. 

This O.A., w,s listed yesterday. Atthe 

request of the: learned counsel for the applicant it was 

directed to come up today. When the CaSC was called 

none was present.Vrhave gone through the pleadIngs. 

2. The applicant through this O.A., challenges 

the Order of reduction dated 29-4-1992 issued by Res-

pondent N0.2 as also the Order passed by Respo9dent No.1 



el 

:4: 

It is clearly well settled that this Tribunal cannot 

assess the evidence on its own or reach to its own 

conclusions based on such. The findings of facts 

recorded by the Disciplinary Authority or the Appellate 

Authority are final unless they could be shown to be 

based on no evidence or to be perverse. No such 

averment has been made in the O.A. The findings of 

the Disciplinary Authority are based on the evidence 

at 
recorded /the Disciplinary Proceedings. The, 

order passed by the Appellate Authority is a speaking 

order and we do not find any infirmity in the said 

6. in view of the above, there is no merit 

in the O.A., and it is dismissed. Parties to bear 

their costs. 

B.0 .SAKSENA, 3 
Vice-Chairman 

Allahabad Bench. 

OtLtIt.UCL -'a- 
Fl  JYka1l3),  

pronounced in open Court. 

R • RANGARAJAN 
Member (A) 
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OA.542/93. 

Copy to:- 

The Director(T-legraphic Traffic), A.P.Telecorn, 
Te1ecomrrwnictisns, i-lye. 

Senior Suserinte.nd,nt, Te1t Tr&fic), Kurn.sl Division, 
Telecommunications, Dept. Kurna!, A.P. 

One copy to Sri. v.venkateswara ?as, aiv.cate, CAT, Hyi. 

One c..y to Sri. N.V.aqhava eidy, Aidi. CGSC, CAT, Hyô. 

One copy to Library, CAT, Hyd. 

One Spare copy. 
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i79rJ;1ED BY 

THE CEJTRL 1iF11NI3TRTI"E TRIDUNtL 
HYJE9 S'D BENCH HYDR BAD 

fl 	r d Shiv P3 -c-So4'5rna, vc. 
THE HOW' BLE SHRI R,RNGA9M JAN: 11(P) 

DATED:  

ORe R/JUDG E ME Ni 
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:\orq\TTEo ; :D INTERIM DI2TCIIONS I53UT0 

ALLIkIJEO 
bIs'D SiJ OF ITH DIRECTI9NS 

D IS YiIS 3 ED 

DISP\ISSEO AS UITHDRAGN 

JO ORDER AS TO COSTS. 
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